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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. O . A ,  3 	OF 199 

Applicant(s)  

Respondent(s) 'U A\O 

Advocate for Applicant(s) i'i . f\ 

Advocate for Respondent(s) t'&'. c 	9 
k 

- Notes of the Registry 	Date 	 Order_of the Tribuna' 

Heard Mr D.K.Biswas,learned counsel 

for the applicant and Mr G.Sarrna, learned 

Addl.C.G.S.0 for the respondents. 

This application has been submitted 

by the applicant against the order of 

transfer No. PF 3(1709)97-sv11]. dated 

7.4.1998 (Annexure-A4) by which he has 

been transferred from AIR Agartala to 

AIR: Belonia. The applicant has submitted 

a representation dated 23.4.98 before 

the Director General, AIR, New Delhi, 

respondent No.2 against the transfer 

order giving personal grounds. This• 

representation has not been disposed of. 

In view of the pendency the present 

application is disposed of with a direc-

tion to respondent No.2 to dispose of 

the representation within one month from 

today. Mr Biswas has raised certain new 

points against the W trer order in 

addition to the grounds/in the represen- 
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Order of the 	 , • 	 ------__________ 

-tation-.He may, if desires, submit a 

fresh representation to the respondents 

within 10 days from today incororating 

• the new grounds as may be desired by 

him. If any such representation is 

received, the respondent No.2 shall 

dispose of the representation tgether 

with the previoiis representation within 

the time mentioned above. 

Pending disposal of the representa-

tion the respondents shall not ive 

effect to the impugned order dated 7.4.98. 

The application is disposed, of. NO 

order as to costs. 	 I 
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"4,j Copy of the order may be 
furnished to the counsel 
of the parties. 

By order. 
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